
FI5 NR. 467/20
SWaWe VV. Sameer

8/V 25/54/59 AUPV AFW
P6: MD\D PXUL

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
PUHVHQW: LG. APP IRU WKH 6WDWH

6K. D. KXPDU, LG. CRXQVHO IRU WKH DSSOLFDQW/DFFXVHG 6DPHHU.

AUJXPHQWV KHDUG RQ WKH EDLO DSSOLFDWLRQ PRYHG RQ EHKDOI RI WKH

DSSOLFDQW/DFFXVHG 6DPHHU. IW LV VWDWHG WKDW WKH DFFXVHG LV IDOVHO\ LPSOLFDWHG LQ

WKH SUHVHQW FDVH.

BDLO DSSOLFDWLRQ LV RSSRVHG E\ LG. APP IRU WKH 6WDWH.

AV WKH DOOHJHG UHFRYHU\ KDV DOUHDG\ EHHQ HIIHFWHG DQG WKH DFFXVHG LV QRW

SUHYLRXVO\ LQYROYHG LQ DQ\ RWKHU FULPLQDO FDVH, QR XVHIXO SXUSRVH ZLOO EH VHUYHG

E\ NHHSLQJ WKH DSSOLFDQW/DFFXVHG LQ JCNHHSLQJ LQ YLHZ WKH FRYLG 19 SDQGHPLF.

AFFRUGLQJO\, WKH DSSOLFDQW/DFFXVHG 6DPHHU LV KHUHE\ UHOHDVHG RQ EDLO RQ KLV

IXUQLVKLQJ WKH SHUVRQDO ERQG LQ WKH VXP RI 5V. 10,000/- WR WKH VDWLVIDFWLRQ RI WKH

JDLO 6XSHULQWHQGDQW FRQFHUQHG. 7KH JDLO 6XSHULQWHQGHQW VKDOO DVFHUWDLQ IURP WKH

P6 FRQFHUQHG DV WR ZKHWKHU WKH DGGUHVV RI WKH DSSOLFDQW/DFFXVHG LV YHULILHG RU

QRW. DLJLWDOO\ VLJQHG E-CRS\ RI WKLV OUGHU EH DOVR WUHDWHG DV UHOHDVH ZDUUDQW RI

WKH DSSOLFDQW/DFFXVHG 6DPHHU XSRQ DFFHSWDQFH RI SHUVRQDO ERQG. 7KH

DSSOLFDQW/DFFXVHG EH UHOHDVHG IURP WKH FXVWRG\ LI KH LV QRW UHTXLUHG LQ DQ\ RWKHU

FULPLQDO FDVH.

CRS\ RI WKLV RUGHU EH VXSSOLHG WR LG. FRXQVHO IRU WKH DSSOLFDQW DFFXVHG

6DPHHU WKURXJK :KDWVDSS.

(PDQNDM AURUD)
MM-03(:HVW)/7HC/DHOKL

04.09.2020
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FI5 NR. 225/12
SWaWe VV. AjiW Singh Chadda

P6: NLKDO 9LKDU
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
PUHVHQW: LG. APP IRU WKH 6WDWH.

6K. AVKLVK BDWUD, LG. CRXQVHO IRU WKH DSSOLFDQW.

6RPH WLPH VRXJKW E\ WKH IO/6I APLW NDUD WR FRPSO\ ZLWK SUHYLRXV

RUGHU GDWHG 29.08.2020. IVVXH IUHVK FRXUW QRWLFH WR WKH IO IRU NDOH.

PXW XS IRU IXUWKHU SURFHHGLQJV RQ 08.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/7HC/DHOKL

04.09.2020



FI5 NR. 81/10
SWaWe VV. SaWender @ Sh\ama

P6: NLKDO 9LKDU
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
PUHVHQW: LG. APP IRU WKH 6WDWH

6K. K.K. 6LQJK, LG. 5HPDQG AGYRFDWH EH GHSXWHG DV LG LAC WR

DVVLVW WKH DFFXVHG.

AFFXVHG LV VWDWHG WR EH LQ JC ZKR ZDV DUUHVWHG YLGH NDODQGUD X/V

41.1(C) DQG SURGXFHG RQ WKH SUHYLRXV GDWH.

6RPH WLPH VRXJKW E\ WKH IO WR ILOH WKH VXSSOHPHQWDU\ FKDUJH VKHHW

X/V 174 A IPC.

AW UHTXHVW RI IO, SXW XS IRU IXUWKHU SURFHHGLQJV RQ 14.09.2020.

CRS\ RI WKLV RUGHU EH VHQW WR LG. 6HFUHWDU\, DL6A, :HVW, 7HC, DHOKL.

(PDQNDM AURUD)
MM-03(:HVW)/7HC/DHOKL

04.09.2020



ID No.65761/2016
FIR No.190/11
PS: NihalVihar
State Vs.Uda\

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused Bob\ in person with Sh. Mohd. Ill\as, Ld. Counsel.

Issue court notice to the complainant to e[plore the

possibilit\ of compromise for NDOH. Issue court notice to

remaining accused persons, their sureties for NDOH

Put up for further proceedings on 18.09.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



CC No.1480/2017
PS:Ma\apuri

Nirmala Lamba Vs. SurinderBhashin
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Sh. Deepak Rohilla, Ld. Counsel for the complainant.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 03.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.2065/2018
FIR No.10/2018
PS:NihalVihar

State Vs.Deepak @ Deepu
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his suret\ for

NDOH.

Put up for appearance of the accused and further

proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.3366/2018
FIR No.040/2018

PS:NihalVihar
State Vs.Afsar @ Asraf

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.7581/2018
FIR No.650/2014

PS:NihalVihar
State Vs.Ankush Kapoor

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 03.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.8910/2018
FIR No.142/2016

PS:Ma\apuri
State Vs.Sanja\

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his suret\ for

NDOH.

Put up for appearance of the accused and further

proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.10007/2018
FIR No.491/2016

PS:NihalVihar
State Vs.Jitender Kumar

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Rejender Singh, Ld. Counsel for both the accused

persons.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 16.09.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.4449/2019
FIR No.45/2019
PS:NihalVihar

State Vs.Untrace
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



Ct. No.6639/2019
PS:NihalVihar

Jul\ Vs. Pramod
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Issue court notice to the complainant for NDOH.

Put up for appearance of the complainant and further

proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.9107/2019
FIR No.194/2018

PS:Ma\apuri
State Vs.SanjeevJol\ Etc.

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



Ct. No.262/2020
Firoj Khan @ ArunVs. GauravVashishst

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.

NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Issue court notice to the complainant for NDOH.

Issue court notice to the SHO concerned to file the ATR on

NDOH.

Put up for appearance of the complainant and further

proceedings on 22.10.2020

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



Ct. No.452/2020
PS: Nihal Vihar

Saroj Bansal Vs. Amit Kumar Etc.
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Sh. Vaibhav Bansal, Ld. Counsel for the complainant.

ATR filed b\ the IO on court¶s Email ID.

Let the cop\ of ATR be supplied to Ld. Counsel for the

complainant through Whatsapp.

Put up for arguments on the application U/s 156(3) of

Cr.P.C. on 07.10.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.1755/2020
FIR No.208/2019

PS:Ma\apuri
State Vs.Inderjit Kaur Etc.

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.1896/2020
FIR No.218/2019

PS:Ma\apuri
State Vs.Mohd.Fa\a]

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.2468/2020
FIR No.00031/2020

PS:NihalVihar
State Vs.Naresh @ Nitesh

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

I take the cogni]ance of offence.

Issue summons to the accused as well as to his suret\

through the IO for NDOH.

Issue court notice to the complainant to e[plore the

possibilit\ of compromise through the IO concerned for

NDOH.

IO concerned shall remain present in the event of non-

e[ecution of process for NDOH.

Put up for appearance of the accused and further

proceedings on 16.09.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.65975/2016
FIR No.446/2015

PS:Ma\apuri
State Vs.Ankit

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused Arun is alread\ absconder.

None for the remaining accused persons

Issue court notice to the remaining accused persons as

well as their Ld. Counsel and to their respective sureties for

NDOH.

Put up for appearance of the accused persons and further

proceedings on 22.10.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.5251/2017
FIR No.66/2011
PS:NihalVihar

State Vs.Dinesh Singh
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Harpreet, Ld. Counsel for the accused through VC.

Adjournment sought as Ld. Counsel for the accused is not

prepared with file toda\.

At request, put up for consideration on charge on

26.10.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.1340/2018
FIR No.71/2011
PS:NihalVihar

State Vs.Ashok Kumar
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Nit\a Sharma, Ld. Counsel for the accused through VC.

Adjournment sought as Ld. Counsel for the accused is not

prepared with file toda\.

At request, put up for consideration on charge on

26.10.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.2473/2018
FIR No.24686/2017

PS:NihalVihar
State Vs.KrishnaJadon

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. K.K. Singh, Ld. LAC for the accused Mohit Dube\.

None for the remaining accused persons.

Issue court notice to the remaining accused persons as

well as to their respective sureties for NDOH.

Issue court notice to the complainant Sh. Lakhvinder to

e[plore the possibilit\ of compromise for NDOH.

Put up for recording of settlement, if an\, on 16.09.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.4851/2019
FIR No.506/2017

PS:NihalVihar
State Vs.Krishan Pal

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his Ld.

Counsel for NDOH.

Put up for appearance of the accused and further

proceedings on 26.10.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.75359/2016
FIR No.209/2016

PS:Ma\apuri
State Vs.Sanjit Prasad

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.55/2016
FIR No.10/2015

PS:Ma\apuri
State Vs.Sunshil Mandh\an

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



Ct. No.3591/2017
PS:Ma\apuri

Bal Krishan Kumar Gupta Vs. Meena Mer
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Sh. A. D. Malik, Ld. Counsel for the complainant present

through VC.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 20.11.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



Ct. No.3075/2018
PS: Nihal Vihar

Raj Bahadur Rai Vs. Aradhana
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.4175/2018
FIR No.6/2018
PS: Nihal Vihar

State Vs.Deepak @ Bhupender Giri
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.4830/2018
FIR No.193/2017

PS:Ma\apuri
State Vs.Shubham Singh @ Golu Singh

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.9115/2018
FIR No.97/2017
PS:Nihal VIhar

State Vs.Kailash
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



Ct. No.14199/2018
PS:Ma\apuri

Arvind Kumar Vs. Manoj Kumar & Anr.
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.9730/2018
FIR No.150/2018

PS:Ma\apuri
State Vs.Vickk\ Sharma

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



Ct. No.2005/2019
PS: Nihal Vihar

Deepak Kanojia Vs. Sharukh Salmani
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for CE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.7167/2019
FIR No.591/2018
PS: Nihal Vihar

State Vs Aja\ Kumar
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Sandeep Nehra, ld. Counsel for the accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID NR.2469/2020
FI5 NR.631/2018

P6:NLKDO9LKDU
6WDWH 9V.6DQMD\ EWF.

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

NRQH IRU WKH DFFXVHG SHUVRQ(V).

I WDNH WKH FRJQL]DQFH RI RIIHQFH.

IVVXH VXPPRQV WR WKH DFFXVHG DV ZHOO DV WR KLV VXUHW\

WKURXJK WKH IO FRQFHUQHG IRU NDOH.

IO VKDOO UHPDLQ SUHVHQW LQ WKH HYHQW RI QRQ-H[HFXWLRQ RI

SURFHVV IRU NDOH.

PXW XS IRU DSSHDUDQFH RI WKH DFFXVHG DQG IXUWKHU

SURFHHGLQJV RQ 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID NR.2467/2020
FI5 NR.540/2018

P6:NLKDO9LKDU
6WDWH 9V. MXNHVK KXPDU EWF.

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

NRQH IRU WKH DFFXVHG SHUVRQ(V).

IVVXH FRXUW QRWLFH WR WKH IO FRQFHUQHG IRU NDOH.

PXW XS IRU IXUWKHU SURFHHGLQJV RQ 23.09.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID NR.76180/2016
FI5 NR.276/2016

P6:MD\DSXUL
6WDWH 9V.GXUPHHW 6LQJK

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH 6WDWH.

AFFXVHG GXUPHHW 6LQJK & GDQHVK LQ SHUVRQ SUHVHQW

SK\VLFDOO\ LQ FRXUW.

:DUUDQW RI DWWDFKPHQW DJDLQVW WKH VXUHW\ MV. PDUDPMHHW

KDXU UHFHLYHG EDFN H[HFXWHG.

OQH GHPDQG GUDIW RI 5V. 50,000/- LV SODFHG RQ UHFRUG E\ CW.

5DMHVK.

IVVXH FRXUW QRWLFH WR WKH SURFHVV VHUYHU IRU NDOH.5P:V

EH DOVR VXPPRQHG IRU NDOH.

PXW XS IRU PE DQG UHFRUGLQJ RI VWDWHPHQW RI SURFHVV VHUYHU

RQ 04.12.2020.

(PDQNDMAURUD)
MM-03(WHVW)/THC/DHOKL

04.09.2020



ID No.2705/2020
FIR No.154/2020

PS:NihalVihar
State Vs.Karam Singh @ Santi

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING URL
https://delhidistricts.webex.com/join/mm03west)
File taken up for the first time after COVID-19 lockdown.
No adverse order is being passed in non-urgent cases in view of letter no.
249/RG/DHC/2020 of the Hon’ble High Court of Delhi.
Present: Ld. APP for the State.

Complainant Sh. Manish Kumar in person through VC.

Accused produced from JC through VC..

The complainant has prayed for compounding of the present case.

Separate statement of the complainant has been dictated to this effect. Let

copy thereof be suppplied to the complainant through Whatsapp on the

complainant’s mobile phone. The complainant is requested to take a print

out of the same, sign it and then send a scanned copy thereof to Assistant

Ahlmad Ravi on his mobile phone through Whatsapp by 12.30 p.m.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

At 1.30. p.m.

Present: Ld. APP for the State.

None.

Scanned signed copy of the statement of the complainant and I-Card

received. This court is satisfied that the complainant has made the

statement voluntarily.

Let the present case be put consideration before Lok Adalat which is

scheduled to be held in the month of September.

The case property be released to the rightful owner. Copy of this order be

supplied to the complainant through Whatsapp.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

PANKA
J 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.04 
14:31:55 +05'30'

PANKA
J 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.04 
14:32:28 
+05'30'



ID No.817/2020
FIR No.19901/2019

PS:NihalVihar
State Vs.Saurabh @ Siromani Kumar

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING URL
https://delhidistricts.webex.com/join/mm03west)
File taken up for the first time after COVID-19 lockdown.
No adverse order is being passed in non-urgent cases in view of letter no.
249/RG/DHC/2020 of the Hon’ble High Court of Delhi.
Present: Ld. APP for the State.

Complainant Sh. Dharmender in person through VC.

None for the accused person(s).

The complainant has prayed for compounding of the present case.

Separate statement of the complainant has been dictated to this effect. Let

copy of thereof be supplied to the complainant through Whatsapp on the

complainant’s mobile phone. The complainant is requested to take a print

out of the same, sign it and then send a scanned copy thereof to Assistant

Ahlmad Ravi on his mobile phone through Whatsapp by 12.30 p.m.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

At 1.30 p.m.

Present: Ld. APP for the State.

None.

Scanned signed copy of the statement of the complainant and I-Card

received. This court is satisfied that the complainant has made the

statement voluntarily.

Let the present case be put consideration before Lok Adalat which is

scheduled to be held in the month of September.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

PANKA
J 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.04 
14:32:54 +05'30'

PANKA
J 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.04 
14:33:21 
+05'30'



ID No.7755/2019
FIR No.41355/2018

PS:NihalVihar
State Vs.RohitYadav Etc.

04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING URL
https://delhidistricts.webex.com/join/mm03west)
File taken up for the first time after COVID-19 lockdown.
No adverse order is being passed in non-urgent cases in view of letter no.
249/RG/DHC/2020 of the Hon’ble High Court of Delhi.
Present: Ld. APP for the State.

Complainant Sh. Ram Nath in person (Physically present in the

court today).

None for the accused person(s).

The complainant has prayed for compounding of the present case.

Separate statement of the complainant has been recorded to this effect.

The reader of the court is asked to send a scanned copy thereof to

undersigned through Whatsapp by 12.30 p.m.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

At 1.30 p.m.

Present: Ld. APP for the State.

None.

Scanned signed copy of the statement of the complainant.. This court is

satisfied that the complainant has made the statement voluntarily.

Let the present case be put consideration before Lok Adalat which is

scheduled to be held in the month of September.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

PANKAJ 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.04 
14:33:54 +05'30'

PANKAJ 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 2020.09.04 
14:34:13 +05'30'



ID No.1178/2019
FIR No.30332/2017

PS:NihalVihar
State Vs.Raja
04.09.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING URL
https://delhidistricts.webex.com/join/mm03west)
File taken up for the first time after COVID-19 lockdown.
No adverse order is being passed in non-urgent cases in view of letter no.
249/RG/DHC/2020 of the Hon’ble High Court of Delhi.
Present: Ld. APP for the State.

Complainant Sh. Gopal Goyal in person (Physically present in the

court today).

Accused Raja with Ld. Counsel through VC.

The complainant has prayed for compounding of the present case.

Separate statement of the complainant has been recorded to this effect.

The reader of the court is asked to send a scanned copy thereof to

undersigned through Whatsapp by 12.30 p.m.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

At 1.30 p.m.

Present: Ld. APP for the State.

None.

Scanned signed copy of the statement of the complainant.. This court is

satisfied that the complainant has made the statement voluntarily.

Let the present case be put consideration before Lok Adalat which is

scheduled to be held in the month of September.

(PankajArora)
MM-03(West)/THC/Delhi

04.09.2020

PANKA
J 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.04 
14:34:57 +05'30'

PANKA
J 
ARORA

Digitally signed 
by PANKAJ 
ARORA 
Date: 
2020.09.04 
14:35:25 
+05'30'


